IR No. 2232/16
v g o Rayan Inwrnnliunal Sl'llﬂﬂl

Manmohan Singh vs

kman.

07.09.2020
haskar, AR for the wor

Present. Ms. Rajneesh B

None for the management.

The matter is fixed for today for payment of
amount by the management, but today, no one has appeared on

of the management through video conference.
stands adjourned for

Accordingly, the matter

30.09.2020 for payment of the settled amount by the management.

nd the copy of

Ahlmad of this court is directed to se
Avenue Court

this order to the concerned official of District Court, Rouse
.baite of Delhi District

Complex, New Delhi for uploading on the official \Terb\

z‘\f@/ﬂ%@ ﬂ
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIKL
07.09.2020

Court.



LCA No. A3/19
Abhay Kumar Jha v Krishna Petrochem

07.09.2020

Present: None for the parties.

The matter was fixed for today for talk of settlement,

failing which for framing of issues, but today,no one has appeared on

behalf of any of the parties through video conference.

Accordingly, the matter stands adjourned for talk of
settlement, failing which, for framing of issues on 26.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officfal website of Delhi District
ALy
Court. \

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
07.09.2020



1;,lll I:‘u. 2863/1
Sani La) Y
va M/ I'notwenr Klick Indig Pvi Ltd
L i ‘ =

07.09.2020

Present:
None for the parties.

Th '
© matter is fixed for today for filing of rejoinder and

framing of is
Sues, but today, no one has appeared on behalf of any of

the parties through video conference.

ny Accordingly, the matter stands adjourned for
.11.2020 for filing of rejoinder and framing of issues.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
07.09.2020



Liit No. 4131/18
Poppu vs M/s U.S, Engincering Works
r

07.09.2020
Present: =
Sh. Ajit Kumar Singh, AR for the workman.

None for the management.

The matter is fixed for filing of rejoinder and also for

framing of issues.

Today, no one has appeared on behalf of the

management through video conference.

Ld. AR for the workman seeks time to file the
rejoinder. He has submitted that the workman is not coming to his office

for the last many days, SO, the rejoinder could not be prepared.

Accordingly, the matter stands adjourned for filing of

rejoinder and framing of issues on 11.11.2020. It will be last and final

opportunity for the workman to file the rejoinder.

Ahlmad of this court is directed t0 send the copy of
i

ct Court, Rou_,s!.e Avenue Court

r to the concerned official of Distri
f Delhi District

this orde
Complex, N
Court.

official

ew Delhi for uploading on the

(PAWAN KUMAR MATTO)
PRESIDING 0|~'lfu*lm:l,.\nm*u COURT-IX
ROUSE AVEN VE COURTS.NEW prLui
07.09.2020



At this stage, workman has appeared through video
conference along with his AR and Id. AR for the workman has submitted that
his presence may be marked.

Accordingly, the presence of the workman is being marked.

Put up for filing rejoinder an ing of issues on

11.11.2020.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS.NEW DELHI
07.09.2020



LIR No. 1112/17 "
Shri Niwos vs IL.ILE. Edueation Office

07.09.2020

Present: None for the parties.

The matter is fixed for today for evidence of the

workman, but today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for

evidence of the workman on 05.08.2021. Workman is directed to file the

affidavits of the witnesses in the court one week prior to the next date of
hearing and supply advance copies thereof to the management or its AR

in similar manner.,

[l

ummxﬁrii-u: MATTO)
PRESIDING OFFICER:LABOU R COURT-IX
ROUSE AVENYE COURTS.NEW DELII
¢ 07.09.202¢



Vijoy Rai vs M/ Powey Indusy
riey

07.09.2020

Pr :
esent: None for the workman.

Sh. Devesh Ratan, AR for the management
(Management already exparte).

The matter is fixed for today

for exparte evidence of
the workman.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for exparte
evidence of the workman on 01.07.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, R‘_ouse Avenue Court

Complex, New Delhi for uploading on the official w]ebs' e of Delhi District
Court. /

(PAWANKUMAR/MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELMI
07.09.2020

LIR No. 2815/;7 .



5t No. 2867/17
‘ginj Kumar vs M /s Power Industries

07.09.2020

Present: None for the workman.

Sh. Devesh Ratan, AR for the management.
(Management already exparte).

The matter is fixed for today for exparte evidence of
the workman.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for exparte
evidence of the workman on 01.07.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

ite of Delhi District

Court. 7\
&

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
07.09.2020

Complex, New Delhi for uploading on the official web




LIR No. 1362/18
Rajon Babu vy M /s United Coffee Mouse

07.09.2020
Present: ii
t Sh. Ajit Kumar Singh, AR for the workman.
None for the management.
The matter is fixed for today for evidence of the
workman.

Today, no one has appeared oOnN behalf of the

management through video conference.Ld. AR for the workman also

seeks adjournment, as the workman has not come today.

accordingly, the matter stands adjourned for

evidence of the workman on 04.08.2021. Workman is directed to file the

affidavits of the witnesses in the court one week prior 1o the next date of

hearing and supply advance copies thereof to the manage
in similar manner.

ment or its AR

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

of Delhi District

Complex, New Delhi for uploading on the official we"-bsi
Court.

(PAWA MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS.NEW DELIN

" 07.09.2020



/J“ No. 3471/16
smt. Renu Kumayi
ri
vs M/s Gas Secure Solug;
ution India Pvt Lud

07.09.2020
Present: i
Sh.Ajit Kumar Singh, AR for the workman.

None for the management.

The matter is fixed for evidence of the management.

Today, no one has appeared oOn pehalf of

management through video conference

workman has apprised 10 thec
witness of the

Ld. AR for the ourt that

he has g not received the cOpY of any affidavit of

management.
stands adjourned for

the matter
rected

1.07.2021. Management is di
to the next

Accordingly,

e of the management on 1
davits of the witnesses in the court one week prior
dvance copies thereof to the workman or his

evidenc

to file affi
date of hearind and supply @

AR in similar manner.
Anlmad of this court is direct

cerned official of District Cou
| for uploading on the official website of Deih District

ed to send the copy of
this order to the con t, Rouse Avenue Court

Complex, New Delh

Court.



:.Ill No. G615/ 16
shwar Singlh, v M/s Rayn
Ymond L¢qg.

07.09.2020
Present:
; None for the workman.
Sh. Parthiv Mehta, AR for the management.
The matter is fixed for today for evidence of the
management.

Today, no one has appeared on behalf of the
workman through video conference.

Ld. AR for the managment has told to the court that
management has already supplied the copy of the affidavit of Sh. Gauri
Shankar Sharma to the AR of the workman.

Accordingly, the matter stands adjourned for
evidence of the managmeent on 13.07.2021. Management is directed
to file affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the workman or his

AR in similar manner.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court. d )

—
P

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
07.09.2020



